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ORDER

For the Applicant i.e. Resolution Professional, is not in a position to say that
the entire information is likely to come to him, however, since the person shown as

Respondents who continued as director until before 10.03.2017 have come forward
to provide information as well as records to the extent possible, stand-over this
application to 19.12.2017.

It is further, made clear that the Resolution Professional shall act within the
rights and duties given under the Code, he is not expected to seek permission of
this Bench for each and every situation unless such direction sought by him doesn,t
fall within the rights and duties conferred upon him.

List this matter on 19.12.20U.
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